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The motion tAla" adopted. "That the Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consid«ation". !'Ihri Jawaharlal NeIara: I in~ 

!be Bill. 

lU2 hrII. 

INDIAN TARIFF (AKENDllENT) 
BILL 

The Mlnbter of 1Dd1llltry (Shrl 
llaDubhal Shah): I bee ., mC7Ye: 

Shri Yadu Narayan Jadha" (Male-
gaon): No time has been allotted io 
this Bill. 

Hr. Speaker: I think 2 hours han 
been allotted. 

Shri Naushir Bharucha (!lut 
Khandesh): We are only ,oin, to 
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consider it in the Business Advisory 
Committee tod.a7. 

Mr. Speaker: We shall carry on 
even then. What time is necessary for 
this Bill? 

Shri Yadav Narayan Jadhav: Three 
hours. 

Shri Naushir Bharucha: It may be 
decided the next day. We will carry 
on till 2-30 P.M. today. 

IIr. Speaker: Yes. 

Shri Manubhai Shah: This BllJ 
mainly seeks to amomd the First Sche-
dule to the Indian Tariff Act, 1934, in 
order to give effect to Government's 
decisions on certain recommendations 
of. the Tariff Commission which are: 
(a) to continue protection beyond the 
31st December 1960, in the case of 
sheet glass, aluminium, engineers' 
steel files, aluminium conductor steel 
reinforced and All aluminium con-
ductor, cotton textile machinery, ball 
bearings, power and distribu lion 
transformers, bicycle, piston assembly, 
and automobile sparking plug; and 
(b) to discontinue protection with 
effect from the lst January 1961, in 
the case of calcium lactate, plywood 
and teachests, wood screw, bare cop-
per conductor and electrolytic cop-
per rods and coils and automobile 
hand tyre inflator. 

Copies of the Tariff Commission's 
reports On all these industries and of 
Government's Reselutions on these re-
ports have already been laid On the 
Table of the House for the informa-
tion of hon. Members, and notes on 
each of these industries have been al-
ready cii'culated to hon. Members. The 
notes circulated to the Members con-
tain a gist of the Tariff Commission's 
recommendations for the continuance 
or discontinuance of protection, as the 
case may be, in each case. Hon. Mem-
bers will, no doubt, ihave gone 
through the documents and I need not, 
therefOt'e, take much time of the 
House by going into the details of 
these industries. 

1882 (SAKA) Tariff (Amend- 6016 
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Shri Naullir Bharw:ha: We lot it 
only two days ago. 

Shri Maaabhai Shah: That is GIlly 
the gist. The main reports and the 
Government's Resolutions in detail 
have been before hon. Members fOt' 
months. 

I shall first give the House a brief 
resume of the workinl of the Tarift 
Commission with particular reference 
to the protection to indigenous ilr 
dustries. Under Illle provisions of the 
Tariff Commission Act, 1951, a per-
manent Tariff Commission was con-
stituted in January 1952. The Com-
mission's functions include inter alia 
dealing with references from Govern-
ment on matters relating to tariff pro-
tection generally, and keeping a care-
ful watch over the progress of pro-
tected industries, and thirdly, deal-
ing with references from Government 
on the fixation of fair prices for com-
modities fo.. protecting consumer in-
terests, whether they belong to the 
protected industries or the general 
gamut of industries. At the time of 
the establishment of the Commission, 
there were as many as 43 industries 
enjoying protection. These industries 
were reviewed by the Commission 
during the course of the last 7 years 
and protection to some of them was 
discontinued due to its recommenda-
tions. The Commission also examin-
ed the claims of certain new indus-
tries, which were growing up, tor 
protection. While the Commission 
recommended the grant of protection 
to some, it rejected the claima 
of those which did not deserve 
protection, At present, there are 28 
industries enjoying protection, out of 
which protection is now being discon-
tinued to tour industries and a part 
ot anoh.'ler industry. 

This is a very healthy and welcome 
development because as the industrial 
vista is growing, it is not necessary 
to protect those industries which have 
really come ot age and which have 
started production on economic norms. 

The Commission also conducts ad 
hoc investigations into the justifica-
tion or otherwise ot the selling prics 
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affected or proposed to be aftect.ed by 
manufacturers and advises Govern-
ment suitably in IIhe matter. Several 
inquiries on the price structure of 
difterent commodities have, as the 
House is aware, been made by the 
Commission durin-g the last year. 

The broad principles laid down in 
the revised Industrial Policy of 1956 
is being continuously followed by 
Government during the last several 
years. Industrial production in 1959 
in general recorded an all-round im-
provement owing to concerted efforts 
put in by industries to attam the tar-
gets laid down in the Second Five 
Year Plan. I am glad to say that 
even during the current years, the 
production, according to the last ten 
months' average, is more than 13.5 per 
cent, growing at t.hat rate, which is 
faster than previous years since 1947, 
and particularly since the Tariff Com-
truSSlon was established. This is a 
very healthy and welcome growth, and 
I do hope that the House appreciates 
all these efforts in diverse directions. 

The progress of the protected sec-
tor as a whole was in line with the 
general trend. Development in ~'le 
protected sector during the last three 
years was characterised by rise In 
output, fuller utilisation of existing 
capacity or installation of fresh capa-
city and diversification in the range 
of manufactures. Here I would like 
to state that we give greater import-
ance to the fuller utilisation of capa-
city, though all the time we give as-
sistance and encourageD1ent to the 
development of new capacities also. 
Despite handicaps, the protected sec-
tor has playp.d its part well m imple-
menting programmes of industrial 
development envisaged in the Second 
Plan. Thus industries producing ply-
wood, teachests, ball bearings, grind-
Ing wheels, electric motors, power and 
distribution transformers and bicycles 
either established or by 1959 even ex-
ceeded the respective targets of capa-
city to be attained by the end of 
1960-61, the last year of the Second 

Five Year Plan. As the House is 
aware, in most cases we had to up-
grade targets more than once during 
the current plan. During the last three 
years, the protected industries have, 
by and large, increased their capacity 
and output. Many of them have also 
diversified their productiOn IIIlld con-
siderably improved the quality of 
their products. The prices of a large 
number of products have remained 
relatively steady and even in those 
cases where the prices fiuctuated, the 
variations were not generally above 
normal. 

While the working of the companies 
resulted in their improved financial 
position, the dividends declared were 
not, on the whole, very high; and a 
good part of the profits made was pur-
posefully ploughed back into the in-
dustries. An increasing share of the 
effective demand is now met by prG-
tected industries thereby reducing the 
pressure on our limited foreign ex-
change. 

As a matter of fact, during the last 
4 years, since the foreign exchange 
difficulties cropped up, the House ha, 
obset:Ved, I do believe, that we have 
been cutting down our imports of a 
large number of commodities, now 
ranging to almost 200 products aince 
the development of this crisis in 
foreign exchange. 

It is ,.ometimes contended that in 
the context of the present restrictions 
on imports, tariff protection is only 
of academic interest. While there is 
some force in this contention, it can-
not be denied that tariff protection has 
its own merits and it is neces.;ary for 
the development of industry. because 
it gives us a comparative idea about 
the cost of production and how the 
economic norms of production in our 
industries compare favourably with 
those of their counterparts in the rest 
of the world. If we simply close our 
eyes to tariff enqumes and merely 
state that because there is no foreign 
exchange or because the import res-
trictions are there, therefore no tarilf 
enquiry is necessary as to how an 
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industry is developing, then, perhaps, 
it would be too much of complacency 
and the whole a.JPect of our produc-
tion e:onomy as compared to the rest 
of the world would be lost sight of. 

Whereas regulation of imports is 
mainly governed by the foreign ex-
ohange resources and must, therefore, 
necessarily vary with exigencies, tari1! 
protection alone gives an as~urance 

to the protected industries that, so 
long as they play their role for deve-
lopment properly, they would con-
tinue to get assistance from Govern-
ment. Tariff protection has also prov-
ed a useful instrument in attracting 
foreign capital and technical collabo-
ration, as in the case of bicycle.;, grind-
ing wheels, A.C.S.R. dyestufts and 
aluminium industries. 

It is often stated that the protected 
industries make excessive profits. 
This contention, on the whole, is not 
borne out by an analysis of the balance 
sheets of protected industries. Be-
sides, during its periodical review for 
continuance of protection to industries. 
the Commission examines co~ts and 
selling prices to find out whether any 
i1Idustry is making high profits. The 
balance sheets of most of the com-
panies examined by the Tariff Com-
mission show that thiJ is generally 
not so. Sometimes profits also accrue 
to the protected industries due to 
diverse manufacturing programmes 
and one cannot say that the. amount of 
profits is due only to the protected 
item. When the industry compri3es a 
large number of units, the quantum 
of protection is determined by the 
Commission on the basis of the cost 
of representative unit or units and it 
is only natural in sum an event for 
the more efficient units to make some-
what larger profits than the le3s effi-
cient ones. It is a desirable goal. It 
is also on the basis of a representa-
tive unit that the idea of comparative 
cost is being continuously developed. 
To prescribe and enforce a uniform 
rate of profit for all the units in an 
industry is neither practical nor desi-
rable because that. would not be b 

right policy to remove the natural 
incentive for greater -efficiency and 
greater productivity. During its re-
view of the working of protection 
there is an independent and continuous. 
check by the Tariff Commission on the 
profits made by units in the protected 
sector. 

I do not want to take more time in 
going from industry to industry ex-
cept that I would like only to high-
light the performance of a few of the' 
industries which are under review to-
day, namely, the Cotton Textile machi-
nery and the Aluminium industry, the 
Bicycle induJtry, the Ball-bearing 
industry. Sir, out of the whole gamut 
of industries being covered by this 
Bill, these are the four which I would 
particularly like the attention of the· 
House to be drawn to. 

In the field of textile machinery 
only before a few years, if I may saT 
so, before 5 years, the production was 
hardly less than a crore of rupees 
which today has ri.;en to about Rs. 12 
to Rs. 13 crores p-er year. This is a 
very welcome development because in 
the Second Five Year Plan period we 
have been giving special emphasis to 
the manufacture of industrial machi-
nery, apart from extra machinery 
Also the House is aware that the total 
gross production of indu~trial machi-
nery in 1960 is running at the rate of 
more than Rs. 130 to Rs. 140 crores as 
compared to less than Rs. 10 crores 
five years before. This is as it .hould 
be because in a country which is try-
ing to develop its industry in a very 
fast manner the right emPhasis on in-
dustrial maohinery and machine tools· 
is something to be welcomed and 
de,ired for. 

In the field of textile machinery, we 
have now more or less, as far as the 
spinning aspects are concerned, except 
the blow-room, practically covered all 
the types of items of industrial machi-
nery required for a textile mill. We 
have recently licensed 5 automatic 
looms and in the next 2 years I am·· 
quite hopeful that the production, 
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capacity of textile machines would 
rise to R;. 20 to Rs. 21 crores per year 
.as alainst the demand of textile machi-
nery in the country which is estimated 
at Rs. 30 crores per year under the 
'Third Five Year Plan. So, we are 
reaching practically 75 to 80 per cent 
.of self-sufficiency in most of the re-
quirements of the textile industry, al 
far as the machinery part is concern-
-ed. 

In the bicycle indu;try also there 
has been great development. When 
.India became independent, as one can 
recall, there was hardly an import of 
.1S5,OOO to 70,000 bocycles. In the maxi-
mum year the bicycles imported were 
about Rs. 21 lakhs of which 80 to 90 
per cent was all imported stuff, CKD 
and the Indian part of it was hardly 
.s to 10 per cent, of labour involved 
in assembling the component parts 
imported from outside. It is a wel-
-come ;ign that, particularly due to 
the great pioneering effort in the Pun-
jab and the rest of India-I mention 
Punjab because it is in the vanguard 
,.of the small industry, cycles, instru-
.ments and sewing machines and 
,others--today we find tabt we are pro-
.ciucing between large-scale which is 
'claiming about 12 to l2i lakh~ cycles 
per year and the small scale which 
produces about 3 lakh cycles; we have 
-exceeded the targets, of the Second 
Five Year Plan, of the cycle industry. 
From the import of 75,000 bicycles at 
the time of independence today we 

'.claim to prodUCe a million and a half 
cycles per year whiCh are wholly indi-
'renous, except for Rs. 2 or Rs. 3 for 
'1he imported component of a cycle of 
Rs. 100, Therefore, I do hope the 
House will appreciate the efforts of 
the cycle industry, both small scale 
and large scale sectors, for havln« 
made Us not only self-sufficient today; 
but also for having placed us in • 
position when we can make efforts to 
export some of our cycles to foreign 

. countries. 

Then, regarding ball-bearings. Pre-
-",iously, there was only one unit just 

in production. Ita production has 
also tremendously grown as I have 
shown in the memorandum placed 
before the House. We have licensed 
one more unit and there are about 20 
small units developing in the ball-
bearing industry. Of course, we are 
yet very much far away from the 
stage when we can claim any self-
sufficiency in ball-bearings. But, I am 
glad to inform the HOlLe that we are 
thinking of establishing in the public 
sector a very major unit to manufac-
ture ball-bearing" roller-bearingsr 

coa~h-bearings and taper-bearings to 
cover practically the major require-
men ts of this country in different 
bearings. 

Over and above that, We are try-
ing to encourage 5 to 6 units in the 
private sector to manufacture the 
ball-bearings, rOller-bearings and the 
taper-bearing; required. And, we do 
hope that by the end of the Third 
Plan, a3 far as this very important, 
vital and difficult industry is con-
cerned, we would have made the 
country practically self-sufficient in 
the field of ball-bearings, roller-bear-
ings and taper-bearings and all the 
required bearings. 

Lastly, the question of the alumi-
nium industry is also today concerned 
in the Bill. We started with a very 
weak sector in thb economy. We had 
a unit which had a production capa-
city of 2,500 tons a year and a second 
unit which had a production of 5,000 
tons per year. In the total, 7,500 tons 
was the total capacity per year. H 
we were to talk about this to indus-
nalist. of other countries of the world 
they would laugh. For a great coun-
try like ours to claim a production of 
7,500 ton. would have looked almost 
ridiculous. But, thanks to the dyna-
mism of the plans we are now at the 
threshold of a Vf!!rY great and major 
development in the aluminium indus-
try . 

As you know, we have approved a 
Idleme which is under implementation 
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In Rihand for a 20.000 tons smelter. 
We have another scheme in Konya; it 
is for a 20,000 smelter. We have ap-
proved a s~heme in Salem in Madras 
which i3 for 10,000 ton smelter. The 
two units that I have referred to are 
both trying to increase theii- ~a.pa
city to almost 20,000 tons each. We 
have, therefore, prescribed the mini-
mum economic norm of about 20,000 
tons except for Salem where, for the 
present, we have to restrict ourselves 
to 10,000 tons because of the block of 
power and the bauxite availa·ble there 
is not sufficient for a 20,000 ton smel-
ter. But all the 6 or 7 major SIDleltenl 
which are coming up very fast lIN 
prescribed and approved as 20,000 ton 
Imelters. Therefore, in the next S or 
, years we can expect easily to pro-
duce a lakh of tons and more than 
a lakh of tons as compared to hardly 
7,500 tons. 

And, it is our good luck, in SO far as 
the raw material for aluminium is 
concerned, We are well placed as far 
as the availability of bauxite is con-
cerned. I cannot say so with regard 
to other non-ferrous metals that we 
have. But this queen of metals which 
today is playing a very great role in 
Industrial development in the world, 
In the electrical industries, in the 
engineering industries and in aircraft 
and other industries, We have in 
abundance. It is our good luck and 
fortune that we have bauxite. 

Mr. S~er: Why i. it called the 
queen of metaIJ? 

Shri MaDubhai Shah: Because, nat 
to iron, it plays a major role and it if 
at the top; it is in USe in several m. 
dustries fOr instance, electrical techno-
logy, aircraft and so on. Aluminium 
being light and strong and slbininl 
white, it is christened the queen of 
metals to differentiate it from copper, 
brass or tin. We are paying special 
attention to this metal. -

The Third Plan target for aluminium 
production is 85,000 tons but we are 
not going to stick to that target in 
1828(Ai)LSD--a. 

ment) Bill 
the sense that We will continue to 
expand this sector becau.,-e that is the 
basic sector and our requirement II 
much more than what we have target-
ed for. We do not want to have a 
very hig jump from a target of 20,000 
toni. 1'herefore, we have a moderate 
target of 55,000 tons. As soon as we 
achieve this target of 55,000 tons per 
year, we shall consider an upward 
revision and continuou.;ly expand the 
industry. 

I do not want to take any more 
time of the House and I hope that the 
hon. Members would encourage tha 
steps taken towards industrialisatioa 
in the country. I seek the concur-
rence and hearty vote of the House 
to the protection or de-protectiOJl 
envisaged in the Bill 

Mr. Speaker: Is the hon. Minister • 
a poSition to say this? What is the 
value of imports of articles which we 
do not at all produce in the country' 
Secondly, what is the value of the 
imports of artides which we also pro-
duce In this country but not in Bum-
cient quantities? 

Sbri MaDabhal Shah: The questiOlll 
which you have asked is very import-
ant but the fteld is 10 va;t. I can say 
this that there is no product of any 
national or industrial importance 
which qualitatively We are not pro-
ducing today in the country. Today, 
we are pcactically producing many 01 
the articles barring a few ~ 
Quantitatively, I cannot make that 
claim. We have to go a long way to 
go there. We started from a scratch. 
It was 200 years ago that the industrial 
revolution took place in United Kin,.. 
dom, in the middle of the 18th Cen~ 
tury. We began in 1947. Within a 
decade or a little more, we may cou. 
up as one of the major industrialised 
countries of the world. 

Mr. Speaker: Very well The qu_ 
tion is: 

"That the Bill further to amend 
the Indian Tari!! Act, 11134, be 
taken into consideration." 

The motion was adopted. 
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Mr. Speaker: Shall I take it that 
nobody wants to· speak on this sub-
ject? Somebody wanted 2 hours and 
three hours and so on. 

Sbri ChiDtamODi PaDipabJ.: There 
is no quorum, Sir; this is lunch time. 

Mr. Speaker: H some speakers are 
intere,ted, we can put it off. It seems 
there is no purpose in waiting. The 
question is. 

"That Clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause I, Enacting Formula and the 
Title were added to the Bill. 

Shri Manabhal Shah: Sir, I be, to 
move: 

''That the Bill be passed." 

Mr. Speaker: Motion moved: 

"That the Bill be passed." 

If any hon. Member says that he 
wants to speak, I would have put it 
off. 

Shri Warlor (Trichur): My hon. 
friend, Shri Prabhat Kar, was here 
and he wanted to speak and because 
he thought that this would not col-
lapse like this, he has gone to take 
coffee. 

Mr. Speaker: Let him come; we shall 
wait. We are in the Third Reading 
lItage. 

Shrl Achar (Mangalore): May I 
!!peak? 

Mr. Speaker: Shri Achar. 

Sbri Achar: Sir, the real difficulty 
was that the literature connec~ed with 
it was given to us rather late. It is 
not that I am making a comp'aint. No 
doubt this is a non-controversial mat-
ter. Last time I raised this question 

that we must be able to compare the 
cost of production of alI these irems 
not merely in our country but in 
foreign countries also. Several items 
are given protection. 

11.'1 hn. 

[SHRI JAGANATHA RAo in the ChairJ 

1 find from the papers circu1ated to 
U8 that some industries have been 
granted protection for a considerable 
period. Some were started in 1930-
25 years ago; still they are being given 
protection. The Government accepts 
the recommendation of the Tariff 
Commission which goes into these 
things. :aut the costs must be com-
parable. That is one point. 

In the initial stages protection 
should be given. But if they continue 
like that for long, they would not 
make efforts to improve the methods 
of production. Take for instance the 
bicycle industry. It has made tre-
mendous progress. Probably we may 
be able to export also. But people say 
that the quality of goods produced 
here is not so good as that of the goods 
manufactured in foreign countries. It 
is not merely the price and the 
quantity. What about the quality? 

We are told that they cannot stan~ 
comparison with some of the best 
cycles that are produced in some ot 
the western countries. No doubt, we 
p.ave to import steel and other arti-
cles-probably there is that difficulty 
also-but in spite of the fac~ that it 
has been given protection for so many 
years, in spite of the fact that so far 
as quantity is concerned everything 
is satisfactory, this aspect of the ques~ 
tion, the question of quality does not 
seem to have come up to the standard. 

The hon. Minister was pleased to say 
that whether we are able to produce 
the required quantity of every article 
or not in this country, we are able to 
produce almost every one of the items 
that are required in the country. I 
would like to draw the ;lttention of 
the hon. Minister-the~e may be other 
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items-to at least one item-
asafoetida. I also put down a ques-
tion about it. So far as that particular 
item is concerned, it is completely im-
ported from outside. To the question 
that I put down the answer given was 
that we are not able to produce any 
quantity; probably, mostly it comes 
from Afghanistan or Iran-I do not 
e:xactly know. Whatever it may be, 
&he entire quantity that is required 
for this country is imported. Further, 
in the same answer, it was said that 
some efforts are being made to have 
the necessary raw material grown in 
this country. I do not know whether 
anything has been done in that direc-
tion, because I put this question a year 
or so ago. Therefcre, I do not think 
it is correct to say that we produce 
every item. I do not know whether 
the hon. Minister actually meant it, 
but I heard him say so. 

Shri Manubhai Shah: I said: "al-
most". 

SIIrl Acbar: I have been able to 
point out at least one item. There are 
certain articles which we are not able 
to manufacture. I am not going to 
8ay that we should manufacture 
things which it is impossible for us to 
manufacture because of the climatic 
conditions, our natural position etc. 
But situated as we are and in the 
climatic and the physical conditions 
obtaining in this country, it would 
be possible for us to manufacture most 
of the needs of our country if not 
all. There are items which we have 
not been able to produce, and I would 
submit that a study of that aspect also 
has to be made and efforts should be 
made to make this country self-
Juflicient in those things also. 

I would gladly suPPOrt the Bill and 
congratulate the hon. Minister in the 
progress we have made in the indus-
trial field. This time we have a fair-
ly large number of items or products 
Which are protected, but I find that 
III the case of about five of them we 
Ire noW not granting any protection. 
I hope in the near future we will 
reach a position when most of the in-

ment) Bill 
dustries, if not all, would not requi.-e 
any protection and we will be able to 
stand the competition of forei/lll coun-
tries. It is not a question merely of 
quantity, it is more a question of 
quality of the articles that we are 
manufacturing in this country. So 
the Tariff Commission and the Minis-
try should emphasise this aspect of the 
question and see tha' our producers 
produce not only ,'!2 required 
quantity but also the quaLty which 
can stand competition with the pro-
ducts of foreign countries. 

Shri Warior: Sir, I thought some 
other hon. Member from this side 
would be speaking on this Bill but, 
incidentally, that burden also has 
been placed on me. I could not make 
any thorough preparation to speak on 
this Bill. If I had known earlier, I 
would have made the necessary pre-
parations. 

Any way, Sir, I wish to make only 
certain references not only regarding 
those industries which are protected 
under this BilI but also about other 
industries which, in my opinion, re-
quire protection at the hands of the 
Tariff Commission. 

Before going into that matter, I 
would like to say that after a casual 
perusal of this Bill we find tha t the 
industries which are protec\ed by the 
Tariff Commission are not able to ful-
ly use the quotas permitted. Take the 
case of aluminium. An aluminium 
factory is coming up in Kerala. There 
are other units also already existing 
there. What will be the position if '111 
these units go into production and we 
are not able to consume the entire 
quantity produced? Then the question 
of export will arise. It will be diffi-
cult if you tackle the question then. 

Shri Tyaci (Dehra Dun): God will-
ing, let us export. 

Shri Warior: "God willing" is an 
right. but "man willing" is not all 
right. 

8hri BarIsh ChaDdra Mathur (Pali)~ 
"Man willing" is more important. 
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Sbri Warlor: That is the diftlcu1t~. 
Take the case of iron and steel. Iron 
and ateel has been given protection 
in our country for some time now. 
lh'en now we flnd that the steel and 
pig iron produced are not available at 
reasonable prices to our own people. 
A few months back almost all the 
foundries in Kerala had either to 
close down Or lay-off their worker. 
bringing the production almost to a 
standstill. When we are considerinl 
the question of giving protection to 
our industrial production, we must 
also consider how it will benefit the 
consumers and how it will help the 
other subsidiary bdustries. If the 
Government leaves these industries to 
go ahead in their own way and does 
not give them any protection there is 
no doubt that these industries will tail 
Almost in every case we find that cer-
tain commodities are sold in the mar-
ket because they get subsidies from 
the Government. Therefore, natural-
ly, a major portion of the profits in 
those cases should go in the form of 
reduction of prices for the consumers. 
But our experience has been that 
that matter is not attended to. We 
have the experience of pi, iron and 
10 many other thinp. 

Somehow or the other the organis-
ed industries can manage, but the 
whole question now hinges upon the 
unorganised industries. Recently I 
had put a question in this House about 
the linking of certain import commo-
dities with export commodities which 
might have some sort of a very dis-
tant relationship. I have received a 
telegram-my hon. friend there also 
receind it-from the legislators in 
Kerala regarding the inter-linking of 
tapioca export with the import of 
betel-nuts. Although betel-nuta and 
tapioca are partially consuming com-
modities, one is an or,anised induatry 
and the other is an unorganised in-
~try. Tapioca i. not merely an 
agricultural produce as far as Kerala 
is concerned, because we have started 
a ,lucose factory there, there are ex-
port of tapioca flour for bein, used as 
atarch matter for textile mills and ao 

on. There are al80 certain by ~ 
ducts from tapioca flour. When that 
iB inter-linked or connected with the 
import of betel-nuts, I do not know 
how the tapioca exporters will lie 
aftected, how the millers will be 
affected. I think this ia the opportune 
moment to place on record the tele-
gram which we have received uu. 
morning. It is said in th telegram 
that the members of the Kerala Legis-
lature, a few of them, view with graft 
concern the import policy announce4 
on the 8th December linking the im-
port licence of betel-nuts, etc .• witla 
the export of tapioca flour. Lately, I 
had also asked a question about the 
linking of the import 01 copra willI. 
the export of crOund"Ut oil. Of course 
they are very distant relatives; not s. 
close to each other either in respect 
of the region where they grow or ia 
respect of the nature of the produce. 
But copra is the life-blood for our 
mills in Kerala. I understand that 
the copra depots in Alleppev Illl. 
Cochin and the coconut oil millll are 
now closing down. Not onJy the wor-
kers but also the employers do not 
know what to do now. It is not ex-
actly that all the copra licencetl weN 
linked with them but only a meaere 
quantity, say. about 1711 toni or 10, 
were linked. 

l' hrII. 
Mr. Chairman: What hal all that 

Cot to do with the present Bill! 

Sbri Warlor: It is not a question .t 
organised industries alone that should 
be considered now. The Minisb7 
shou'd refer all these quetltions to the 
Tarif! Commission and get protectioa 
for all these industries and not for the 
organised industries alone. All these 
unorganised industries which aN 
civing more emplcyment and more 
work for our people should be refer-
red to the Tariff Commission. The 
unorganised industries play a ve~ 
Important part in our economy al80 
and the economic development restl 
not only on the organised, bi, indue-
tries, but on the unorpnised industria 
.. well. Thi. is the opportune 
moment to appeal to the lIItIniater te 
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Nfar all these industries to the Tariff 
emomtssion. 

Bilri TTaci: II coeonut oil baln, bn-
,.rted from out-id.' 

Bhrl Warlcir: Copra i8 imported from 
Ceylon and the coconut oil i8 used ia 
• many indwrtri... But that i. link-
ed with the export of groundnut oil. 
They are not very much related wita 
.. ch other. But this iJI the opportune 
.oment to refer to this a,pact. So, 
J am raising that question. I hope 
that not only will these organised ~n
'ustrie! like aluminium and baUXIte, 
etc.. but also the unoreaniled indus-
tries wh'ch are IIlI'ected by the im-
port and I!xport policy be referred te 
the Tarill' Commission. and protection 
should be givI!n for the unorganised 
msus!ries also. That is all my sub-
mission. I support the Bill as it iL 
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Sbrl BarIsh ChaDdra Mathur: Mr. 
Chairman, Sir, the hon. Member who 
preceded me and who spoke in a true 
Punjab! style, had various thinp to 

say. I will not refer to them, but 
there is one point which has a real 
bearing on the subject under discus-
sion today and which has not heeD· 
appreciated. I will first clarify that" 
point and give my .upport to hIIW 
both because he spoke before me an4 
also he is my neighbour. 

There is a general feeling in tIIIt' 
country, all the time being emphasised 
by the large-scale industry, that aD 
sorts of concessions are given ancl 
spoon-feeding is done to the smaB-
scale industry. He was referring tit 
th~ village industry and small-scale 
industry. This Taritf Commission'. 
report just underlines that it is not 
only the small-scale industries whlcll 
require all the support of ihe State; 
but it is the large-scale industrJ"i 
which is being giv n all the support. 
So, it does not lie in· the mouth of th. 
large-scale indus ry to say all the tim. 
the small-scale industries are being 
given support. 

Small-scale industry is in competi-
tion with the large-scale industry. Ia 
this particular Tariff Commission', 
repor·, we find we are giving certain 
protection to the bicycle industry, 
which is both the sectors-large-scale 
and small-scale. Both the sectors are 
being goven some protection, whether 
the bicycle is produced in the large-
scale sector or small-scale sector; 
Therefore, it should be made clear to 
everyone that through these tariff 
;>ro'ections, we have given mucli 
larger State support to the large-scal~ 
industry rather than to the small-scal. 
industry. So, something must ~ 
thought about as to how to brin8 
about an adjustment. That is by th. 
way. 

I shall refer to one point whim 
comes directly under this report and 
which is of intrinsic value. The Tari1t 
Commission is supposed to go into the 
working of the entire industry, to 
which protection is going to be given. 
The most important thing is, the Com-
mission shOUld examine how ~ 
industry is functioning, whether it t. 
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ill good health, whether the protection 
eiven to that industry has been pro-
perly enjoyed or whether it has re-
eeived support at the cost of the con-
sumer or somebody else. 

I wish to remind the House that 
yery recently we had the report of the 
automobile industry, where it was 
pointed out that though protection has 
been eiven, the industry's cost struc-
tve has nc t been eXamined and the 
_t account.ng has not been done. It 
is ab&elutely necessary that when an 
industry is given any protection, the 
Irst principle should be tba t cost 
accounting is introduced in that indus_ 
try, to find out whether those indus-
tries are not making illici profit at 
the cost of the consumer. This is the 
most relevant. point and it is on this 
basis that pro.action should be gIven. 

The only one major industry which 
has been given protection is ball-bear_ 
ings. At page 15 of the report, they 
have given certain facts and figures; 
they have given the quantity of the 
numbers in 1957, 1958, 1959 and 1960. 
But when it comes to the value of 
the ball-bearings, they say "not 
available" in 11157, 1958, 1959 and 1960. 
What is the data on which we have to 
proceed? We must know the value, 
to see how the cost was varied from 
year to year, whether it has fulfilled 
Our expectations or not, whether the 
industry deserves that protectiol'l or 
not, etc. 

Today as a matter of fact, no 
interest has been evinced in this 
Bouse towards the Tariff Commis-
sion's report because we know that 
these recommendations, in the present 
..,ntext of our economic situation, are 
not going far. The imports are so 
much restricted on all fronts and we 
know there CaR be no competition by 
way of imports. So, even for the 
industries which are not being given 
direct protection, a 80rt of indirect 
protection is given. But in the ball-
bearing industry, we are in short 
.npply and imports have got to come. 

In the cycle industry, we are almost 
self-sufficient. But if you throw upon 
imports-though we are not in that 
lur,ppy position-maybe there would 
be a d~mand for the foreign cycle. 
The demand for foreign cycle will 
depend on so many other factors. I 
might inform you, Mr. Chairman, that 
even in a highly advanced and indus-
trialised country like Germany, which 
is so advanced in the manufacturing 
process, at one time Japan dumped 
their cycles. German cycles could not 
be produced even for Rs. 100 or 120 
where as Japan was exporting cycles 
costing Rs. 37 to 40. 

lut brs. 

[MIl. J)EpUTY-SPEAXER ill the ChaiT) 

Here we must remember that the 
consumers are brand-minded. Suppose 
it is Phillips cycle, no matter whether 
the quality is good, comparable or 
not, it is immediately purchased the 
moment it goes into the markat, 
because that brand is well-knoWD. So, 
you can sell it at a higher cost even. 
As a matter of fact, there may be 
other varie,ies which are pomparable 
to that in quality but which are not 
so well known. So, we will have to 
get used to that. Once they are in 
use and once the people know that • 
particular manufactur ~r is good, they 
get wed to his brands and then there 
would be no trouble. 

My hon. friend was telling us about 
the quality of cycles. I ven. ure to 
submit that the quality of some of 
the indigenously manufactured cycles 
is the best. Not only in future, even 
today they will compare with any 
cycles manufactured outside. Here I 
speak 'With a Iiltlr. amount or per30nal 
knowledge in this matter and I hope 
the hon. Minister will bear me out 
that it is certainly so. The cyclell 
manfactured in this country are tha 
best. We know how the cycles manu-
factured in this country are used and 
how much load is carried on those 
cycles. The complaint hare is that a 
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C7cle is earryin, four persone 111 
Delhi. Still they do not give wa;,.. 
In the rural ar8811 big loads are carried 
em these cycles. So, qualitatively they 
are equally ,ood when compared to 
foreien cycles. though perhaps not in 
finish. 

So, it is not because of the qualit;,. 
that we have ,ot to import but 
because people are so brand-minded. 
Quality will come with experience, aa 
thin,s 10 into the market. In most 
ef these thines we have done exceed-
inlly well. I just wanted to empha-
lize the three points. Let us wash 
out the idea that it il only the 
small-scalo industries which ,et sup-
port. Large-scale industries Rave 
beeD and are given biuer support 
1Ihan the small-scale industries. The 
report of the Tarilf Commission itseIt 
is an indication of the support which 
we are Jiving to the large-scale 
:lndustriel. That is point No.1. 
Secondly. let us disillusion ourselv .. 
that the products of this country are 
in any way inferior in quality. Moat 
ef the things are very good. Thirdl". 
I want a clarification from the Minis-
ter whether alI these industries which 
are being ,iven tarilf protection, whe-
ther they have introduced cOBt 
accountin, system in those indUitri .. 
or not. It is a very important point. 
It is very neceS'Sary that we are utis-
fed that cost accounting is introduced 
and we are satisfied that these iadus-
tries need that much protec.ion, not 
that they are just makin, all he 
money at the consumers' cost and 
pocketin& hu(e profits. I hope the 
Ilinister will in his reply say how it 
is worked out in the cale of ball-
bearin,s and whether they insist tID 
this in the case of every induatry. 

Sbri TJ'act: I want to make • f_ 
remark&. 

Mr. Depat;r-Speabr: I have no 
objection. But I was wondering whe-
ther it can be concluded at 2-30 or 
not 

1Ihr1 T:yql: I admire the 1tOrk at 
tile Tari1! Commission. For year. the,' 

have been functioning like referees 
between consumers, producers and 
manufacturers and they have done-
their job very well They are con-
scientiow of their duties and responsi--
bilities towards the nation. 1 must 
also cOll¥ratulate the Ministry through 
whose directions they have reall7 
allowed quite a few industries to let. 
established in India permanenliy. 
Otherwise. even for a little needle we 
would have baen the slaves in tIllI 
hands of foreign countries. 

I remember that in those day. there 
was no industry worth the name in 
India. Now the positlOn is diiferent. 
As I am in a hurry and I do not have 
much time at my disposal, I skip over 
this. 

Now the time has come when we 
should revise our policy with rePI'd 
to protection. Protection has been 
given tram the very beginninl by way 
of stoppina imports. by way of leVYIDC 
heavy import- duties on raw materiala 
and manufactured ,oods. There are 
certain industries which have earned 
crores and crore8 ot rupees on account 
of this protection. AlthoUlh protec-
tion does not brin, help in 110 many 
rupees to an industry, it is a IIOrt ot 
invisible capital help liven to them, 
because thereby the industry is allow-
ed to thrive. If an account is take 
of that invisible help. KY, for the 
suear industry, that is to say, the 
amount t1ae sugar industry has earned 
from the exchequer-because, other-
wise, import duties would bring 8C)JDe 

reyenue to the public exchequer or 
from the conaumers--the amount 
would be huge and colossal 

I think the time has now come when 
the Ministry makes its viewll fairly 
clear in regard to the extent of 
encouragement eiven to the small-
scale industries and heavy lnduatri.., 
particularly. Tliey have done very 
well 10 tar and if an account is taken 
I think the Ministers and the Govern-
ment will deserve the congratulation.l 
of the whole nation for the work the,-
have done. Surely, the Tari1! Com-
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mission has always been helpful in 
this regard. 

The bigger industries have been 
-enjoying this help for years or even 
1iecades together. We must stop this 
aid and we must see that they are 
made to stand on their own legs. They 
are already on their legs. We must 
1Iee to what extent they should be 
given more help as protection. 

The marginal profit should also be 
taken in.o account by the Tariff Com-
mission. I am afraid, the one point on 
which I am not fully satisfied is whe-
ther the profits of the industry are 
really scrutinised in the sense as to 
know how much is ihe actual profit. 
Now, according to the accounting 
method, the surplus of income over 
the expendi lure is considered to be 
the profits. But in the case of an 
industry if you s rictly scrutinise the 
expenditure you will find all sorts of 
items like entertainment, motor car, 
furniture and so on. The income-tax 
department gives margin for all that. 
If you look at the list of passengers 
for the aerophnes these days you will 
find that most of the passengers today 
are industrialists. It is at the cost of 
the consumers that they are flying. 
So, I must say that the consumers' 
interests have not been fully guarded. 
When the prices are going up for the 
consumers, whom we all represent-
even the industrialists are also con-
sumers-we should see that unneces-
sary expenditure is not incurred by the 
industry. So, their margin of proat 
should be strictly scrutinised. Also, 
out of that margin Of profit a share 
llhould go to the labourers, so that the 
labourers may also enjoy the benefit 
of protection given by the Tarift 
Commission. Because, consumers and 
iabourers are the two classes or two 
components of the whole industry. 
They must also get the benefit of this 
protection; it is not meant for the 
iAdustrialists alone. That is one point 
which I want to emphasize. 

Secondly, the big industries mUBt 
compulsorily be asked to take their 
components from the small-scale 
industries, so that there is dispersal of 
industries. After 13 or 14 years of 
freedom, India is proud that she is vast 
industrialising herself and industries 
are coming up. But there is one thing 
wh;ch should be taken note of. Indus-
tries are getting concentrated in a few 
selected hands. We must see that 
there is a dispersal of industries. In 
the case of heavy industries; I can 
understand the difficulties of the hon. 
Minister; he cannot give a licence for 
a heavy industry to a person who has 
no resources, no wherewithal to start 
it. But whenever any person comes 
to the M:nistry for the establishment 
of a heavy industry, +,hey must insist 
that for the purpose of components or 
raw materials they must depend on 
the sm3.11 industries so that more em-
ployment can be given to the people. 
Mr. hon. friend Ch. Ranbir Singh 
quite legitimately emphasised the 
interests of the villagers. Then my 
friend Shri Mathur-I am very proud 
of him-who studies cases, expressed 
certain views. 

Mr. Deputy-Speaker: The reverse is 
also true. 

Shri Tyap: I have taken a lot of 
time. I only wish to emphasise these 
points 

Shrl Manubhal Shah: Sir, I am Ve'q 
glad for the general support and warm 
welcome for this measure from all 
sections of the House. Regarding ""the 
important point raised by my hon. 
friend Shri Ma!hur. it is the constant 
endeavour of the Tariff Commission 
to make the industry cost conscious. 
Cost accounting bas been considered to 
be a very integral part not only of 
the pro~ected industries, but of the 
industrial structure as a whole. Un-
fortunately this is a new science in 
this country and even for the pubbc 
sector proj ects. as I had occasion to 
mention the other day, we find it 
difficult to get experienced cold 
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accountants. The Institute of Cost 
Accountants is expanding its activities 
and I may assure him that it is our 
endeavour to see that during t1ie 
Third Plan the industries of this COUD-
try become cost conscious, quality 
conscious and productivity conscious. 
We have come to a stage when the 
foundation of industrial development 
has been squarely laid and the edifice 
and super-structure are going to be 
raised in a very fitting way during the 
Third and Fourth Plan. That is one 
important aspect on which the Tari1f 
Commission and all of us are laying 
emphasis. 

My hon. friend from Kerala referred 
to the question of tapioca. I can 
assure him that we are trying to 
encourage this very important raw 
material by conversion to starch, 
glucose, power alcohol and vanous 
oUrer things. The question of disper-
sal of industries was raised by my 
hon. friend from the Punjab as also 
by Shri Tyagi. The Tariff Commis-
sion is not really involved in it. Tak-
ing into consic!eration the overall 
industrial development of the coun-
try, it is the policy of the Govern-
ment and this House to see that all 
the under-developed areas are brought 
up in the industrial map as fast as 
possible. 

In regard to the value of the pro-
ducts of industries, so many industrial 
units make different products, with 
the result that it is very difficult to 
gIve a uniform value. To lump up 
the value of all the products of an 
industry throughout the year and try 
to assess Its value is almost impossible. 
What we may provide in future is that 
t.he valuation of a few representative 
ball bearings or cycles may be given 
110 that an overall picture may be 
available as to how the cost works 
eut. 

lui I mentioned in the earlier part 
of my statement, when Shri Tyagi was 
perhaps not here, actually speaking 
the Tariff COmmission always looks 
into the profits earned by protected 
industries. By and large most of Ole 

Bills and Rem!utiom 
industries which are under the pro-
tection shelter have made only reason-
able profits, barring perhaps one or 
two units in some sector. Ultimate-
ly the quantum of protection is going 
to be determined by the return which 
the entrepreneur gets. As a' matter of 
policy, it is our endeavour to depro-
tect an industry as early as possible. 
We reduce the quantum of protection 
all along the line as we go alone, so 
that before it is deprotected it is 
reduced to the mInImum possible 
amount and lastly to give only the 
necessary protection which it deserves 
by efficient running. 

It was said that we were importing 
a lot of things. We have come to a 
stage when we are able to produce a 
very larger number of things. It is 
not that an alkaloid grown in Malaya-
can be regrown here. No Country 
can ever claim-not even the United 
States of America, which is th" most 
industrialised country in the ~orld
that everything under the sun could 
be made by it: nor is it our intention. 
But to the extent possible, all indi-
genous raw materials are being pro-
perly processed and finshed and all the 
qualitative aspects of most of the nro-
ducts are developed. We hope that 
in the next decade or two we will be 
one of the well industrialised countries 
of the world. I am grateful to the 
House for the support it has given to 
this Bill. 

Mr. Deputy-8peaker: The questioa 
k: 

'"l'hat the Bill be passed." 
The motiOft was adopted. 

IUS hrs. 

COMMITTEE ON PRIV ATB 
MEMBERS' BILLS AND RESOLU-

TIONS 
SEVENTY-FOURTB REPoRT 

Sardar A. S. SaipI (Janjgir): SIr, 
I beg to move: 

'"l'hat this HOUSe &gl'ees with 
the Seventy-fourth Report of the 
Committee em. Private Members 




